{TO BE PUBLISHED IN PART i1, SUB-SECTION (jj} OF SECTION 3 OF THE GAZETTE OF INDIAY

Government of Indiy
Ministry of Finance
(Depariment of Rivenug)
(Central Board of Direct Taxes)

New Delhi, the __ lanuary, 201

Notification

sS40, Itis hereby notified for general inlortnation that the organization Arogyadham Ginbal 4ids Risearch Foundation,
Muzalfarmagar has boey approved by the Central Govermment for the purpose of clayse (i) of sub-section (1) of section 35 or
the Incoine-tay Act, 1961 (said Act), read with Rules 50 and 5 of the Income-ray Rudes, 1962 ¢said fules), with effect from
AY 2041-2012 onward

- s i the categary of *Other Lnstitutian®, panly engaged in research activities subject to the Following
conditions, namely:-

(i} The sums paid o the approved organization shail be utilized for scientilic ressaych,

{ii) The approved organization shall CRITY UL seientific resegrch throsgh its iscalty members o il eiralled students:

{iti} The approved organization sha|| matdain separste books of accounts in respect of the sums reeelved by i for scientific
rescarch, reflect thervin the amnunts used for carmving ouwr research, ger such books audited by an accountant as defined
m the explanation 1o sub-section {23 of section 288 of the said Act und furnish e report of such audit duly stuned and
verificd by such accountant 1o the Conunissioner of income-tax or the Director of Income-tax bavinyg jurisdiction over
the case, by the due date ol furnishing the retum ol income under sub-section (1} of section 139 ol e said Act;

{iv) The approved aruantzation shall mainiain 4 separate statement of donations received and amomns apphed for
selentific research ang a <opy of such siatement duly certified by the auditor shatl accompany the report of audir refetred
0 above, : ’
i The Central Government shall withdraw the approval (F e approved arganizition-
(&) tails To maintain separate bouks uf aceounts relerred 10 in sub-parageaph (i) of paragraph |7 ar
(3] fails 16 furnish its audit teport referred Lain sub-paragraph (iji) of paragtaph 1; or
() fails to furnish its statement of the dunations receivid and sums applicd for scientific research referted ta in sub-
paragraph (iv) of paragraph 1 or ’
(dy BEASCH LD CRETY O 1S reseqrch activities or its research activilies are ot found o be penuine; or
(e) eeases o conlorm to and comply with the Provisions of clause (ii) of sub-section (1) of sectian 35 of Lhe suid

Act read with rules SC and SE uf the said Rules,

{Afay Goyaly
Direetar (ITA-IN)

Ntification No. #f /201§ (F.No.lﬂ}f-lli-fl(l]ﬂflTA-ll]

Py )

To ¥
The Manager, q)\‘\
Govt, of Iindia Pregs, N
Mayapuri, New Def
i 1
) Copy forwarded to-
_. l. The applicant Arvgyadbam Globzl Aigs Rescarch Foundatian, Muzalfarnagar
. 2, The Divector Genera) of° Income Tax {Exemptions), New Delhi
3 Comptrotler & Auditor Genera) of Indiu.
4. CIT, Muzaf¥arnagar
] 3 Concerned Fike .
. ! G, Ministry of Law & Justice (Correction Section), Now Delhi,
: 7. IT{Systems), New Delhi, for placing on the websile incolnetaxindia.go\-.ill
8% Guard filed PAN AATAZI35C )
<) i
@ (Aja¥ Goyal)
.G irector (FTA-])
)
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